State vs. Lal Chand & Ors.

FIR N0.111/2017
PS: Mundka
U/sec. 379/411 IPC

05.08.2020 |
Pursuant to the directions issued by the Hon'ble High

Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases

wherein evidence is to be recorded.

Present: Ld. APP for State through VC.
None for accused persons.

Court is convened through VC (CISCO Webex)

from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, put up the matter for PE on

02.122020 Digitally signed
BABITA U™
PUNIYA ‘ZD(i)i'}!((“):,lm.()S
14:08:22 +0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

05.08.2020




State vs. Rajkumar @ Raja

FIR N0.33999/2016
PS: Mundka
U/sec. 379/411 IPC

05.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex)
from residence office.

File perused.

Perusal of file reveals that on the last date of
hearing, accused was absent and NBWs were directed to be
issued against him, however, the NBWs could not be issued due
to Covid-19 pandemic.

Let NBWs be issued against the accused in terms of

previous order on 02.12.2020. s by
BABITA  runiva

PUNIYA 128’;?;.03.05
g

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.08.2020



Untrace Report

FIR N0.70/2019
PS:Mundka
U/sec. 279/304A IPC

05.08.2020
Pursuant to the directions issued by the Hon'ble High

ters were adjourned en bloc amid Covid-
26/DHC/2020 dated

rected to take up all

Court of Delhi, the mat
19 pandemic. Further, vide office order no.
30.07.2020, the District Courts have been di
the cases listed before them through VC except the cases

wherein evidence is to be recorded.

Present: Ld. APP for State through VC.
Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Perusal of file reveals that on the last date of

hearing, notice was directed to be issued to the LRs of deceased,
however, same could not be issued due to Covid-19 pandemic.
Let previous order be complied afresh for

02 122020 {)i.g_imllv signed
BABITA PUNNA
PUNIYA 2055.08.05
ogor
(Babita Puniya)
: MM-06/West District
Tis Hazari Courts/Delhi

05.08.2020



State vs. Roshan & Anr.

FIR N0.69/2017
PS: Mundka
U/sec. 33 Excise Act

05.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.
None for accused persons. 69
Court is convened through VC (CISCO Webex)
from residence office.
File perused.
Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, put up. the matter for PE on
02.12.2020. S hep

BABITA PUMIA

PUNIYA Date:
2020.08.05
14:08:51
+0530

(Babita Puniya)-
MM-06/West District
Tis Hazari Courts/Delhi
05.08.2020



State vs. Abhishek

FIR No.139/17
PS: Mundka
U/sec. 279/337/338 IPC

05.08.2020
Pursuant to the directions issued by the Hon'ble High

Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated

30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases

wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Perusal of file reveals that matter s at the stage of
Prosecution evidence, therefore, put up the matter for PE on
02.12.2020. Sined by
BABITA poNia

Date:
PUNIYA 2020.08.05

14:08:59

+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.08.2020




State vs. Vijay Mishra

FIR No0.286/17
PS: Mundka
U/sec. 33 Excise Act

05.08.2020
Pursuant to the directions issued by the Hon'ble High

Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated

30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases

wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, put up the matter for PE on
Digitally

02122020 signed by
BABITA pUNIVA
PUNIYA ]2:)85%:.08.05

14:09:07
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.08.2020




State vs. Tasleem Bano & Ors.

FIR N0.1211/14
PS: Hari Nagar
U/sec. 325/427/34 IPC

05.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated

30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases

wherein evidence is to be recorded.
Present: Ld. APP for State through VC.
Accused Abrar Ahmad and Haneef not produced

from JC (but on bail in this case.

None for rest accused persons.
Court is convened through VC (CISCO Webex)

from residence office.
File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, put up the matter fqu_tF;]E on
1g1ta
02.12.2020. siggned by
BABITA
BABITA PUNIYA

U Date:

PUNIYA 2020.08.05
14:09:14
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.08.2020




State vs. Manoj & Ajay Dutta

FIR No0.610/15
PS:Mundka
U/sec. 33 Excise Act

05.08.2020
Pursuant to the directions issued by the Hon'ble High

Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases

wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused persons.
Court is convened through VC (CISCO Webex)

from residence office.
File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, put up the matter for PE on
02.12.2020. %ggg;}'gy

BITA

BABITA puNIYA
PUNIYA 2535 08.05

14:09:20
+0530

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.08.2020




State vs. Jaswinder Singh & Ors.
FiR No.££2/i0
PS: Han Nagar

Ulsec. 323/506/186/353/332/34 IPC &
25§27 Arms ACL

Pursuan: to the directions issued by the Hon'Dle High
Courn of Delhi, the marers were adioumed en bioc amid Covid-
19 pandemic. Further, vide office order no.26/DHC2020 daisd
30.07.2020, the District Courts have been direcied to @ke up all
the cases listed before them ilwough VC except the Cases
wherein evidence is o be recorded.
Present: Ld. APP for Siaie through VC.
None for accused persons.
Court is convened through VC (CISCO Webex)
from residence office.

File perused.
Perusal of iile reveals that matier is at the siage of

prosecution evidence, therefore, put up the mater for PE on
02.12.20G20.

BABITA

INTYA

(Babita Puniya)
MM-06/\West Disuict
Tis Hazan Couris/Delhi
05.08.2020




State vs. Naveen Kumar

FIR No.154/14
PS: Mundka
U/sec. 279/304A IPC

05.08.2020
Pursuant to the directions issued by the Hon'ble High

Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases

wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex)

from residence office.

File perused.

Perusal of file reveals that matter was at the stage of
PE, however, on the last date of hearing, evidence could not be
recorded for want of the accused. Consequently, NBWs were
directed to be issued against the accused, however, same could
not be issued due to Covid-19 pandemic.

Let NBWs be issued against the accused in terms of

previous order on 02.12.2020. Digitally signed
by BABITA

BABITA PUNIYA
PUNIYA 2658 0s.05

14:09:32
) +0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.08.2020




State vs. Nikhil & Ors.

FIR No.133/17
PS: Hari Nagar
U/sec. 186/353/332/323/34 IPC

05.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

Accused persons are stated to be on court bail.

Court is convened through VC (CISCO Webex)

from residence office.

I have perused the charge sheet and the documents
annexed with the charge-sheet. It prima facie discloses
commission of offence. | take cognizance of the offence.

I am of the considered opinion that there is prima
facie sufficient material to proceed against the accused persons

for the offences alleged in the challan.
Let accused persons be summoned with notice to
their sureties through 10 concerned for 02.12.2020.

Digitall
signed Ky

BABITA PiNivA .

PUNIYA - Dol s G
14:09:39 g

+0530 ik

(Babita Puniya)

MM-06/West District LE e
Tis Hazari Courts/Delhi e
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State vs. Raju & Lala @ Gauri Shankar

FIR No0.903/15
PS: Hari Nagar
U/sec. 420/34 IPC

05.08.2020
Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated

30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases

wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused persons.
Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Perusal of file revels that one of the accused persons

namely Lala was absent on the LDOH and NBWs were directed
to be issued against him, however, same could not be issued due

to Covid-19 pandemic.
Let NBWs be issued against the accused Lala in

terms of previous order for 02.12.2020. P
by BABITAT !
BABITA PUNIYA
PUNIYA 202508.05
14:09:45
+0530
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.08.2020




State vs. Chandarshekhar Rai

FIR MN0.822/09
PS: Hari Nagar
Ufsec. 279/328/304A IPC

05.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated

30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases

>y 1ot

wherein evidence is to be recorded.
Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex)

from residence office.
File perused.

Perusal of file reveals that matter is pending
consideration before the Hon'ble Court of Delhi. Consequently,
put up for further proceedings on 02.12.2020. s
BABITA pixiia
PUNIYA S b
14:09:52
0230

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

05.08.2020




State vs., Nadim & ors.
FIR M0.282/19
pPs: sundra
U/zec. 457/220/411/24 1PC

05.08.2020 ‘
Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en blocC amid Covid-
19 pandermic. Further, vide office order 10.26/DHC/2020 dated

20.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases

wherein evidence is to be recorded.
Present:  Ld. APP for State through VC.

Mone for accused persons.
Court is convened through VC (CISCO Webex)

from residence office.

File perused.
Perusal of file reveals that matter is at the stage of

arguments on the point of charge. Therefore, let notice be issued
to all the concerned parties to join the proceedings through VC
and address the arguments on the point of charge. CISCO
Webex meeting number and NDOH be shared with all the

concerned parties.
Put up for arguments on the point of charge on

16.09.2020. Dﬁ,:}g
BABITA piviia
PUI\TIY’A 2?:52: P
20206.08.05
14:106:34
+0330
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi

05.08.2020




State vsS. Nadim & Ors.

E-FIR N0.00256/19
PS: Mundka
U/sec. 457/380/411/34 |PC

05.08.2020

pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.

Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (cI1sco Webex)
from residence office.

File perused.

Perusal of file reveals that matter is at the stage of
arguments on the point of charge. Therefore, let notice be issued
to all the concerned parties to join the proceedings through VC
and address the arguments on the point of charge. CISCO
Webex meeting number and NDOH be shared to all the
concerned parties.

Put up for arguments on the point of charge on

Digitally signed
16.09.2020. BABITA L

PUNIYA 2650805
hsee
(Bahita Puniya)
' MM-06/West District
Tis Hazari Courts/Delhi

05.08.2020




State vs. Nicky @ Nikki

FIR N0.722/16
PS: Hari Nagar
U/sec. 356/379/411 IPC

05.08.2020
Pursuant to the directions issued by the Hon'ble High

Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated
30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases
wherein evidence is to be recorded.

Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex)

Present:

from residence office.

File perused.
Perusal of file reveals that on the last date of

hearing, accused was absent and NBWs were directed to be
issued against him, however, the NBWs could not be issued due

to Covid-19 pandemic.
Let NBWs be issued against the accused in terms of

Digitally signed
by BABITA

previous order on 02.12.2020. &
BABITA PUNIYA
PUNIYA 2650505
F0as0"
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.08.2020




Dalip Giri vs. Naveen Kumar

CC N0.6/4/2019 (New No0.1772/19)
PS: Mundka

U/sec.156(3) Cr.P.C.

05.08.2020

Pursuant to the directions issued by the Hon'ble High
Court of Delhi, the matters were adjourned en bloc amid Covid-
19 pandemic. Further, vide office order no.26/DHC/2020 dated

30.07.2020, the District Courts have been directed to take up all
the cases listed before them through VC except the cases

wherein evidence is to be recorded.
Present: None.

File perused.
SHO concerned has not filed ATR despite direction.

SHO concerned is directed to file the same by the
next date of hearing failing which adverse order shall be passed.
Put up for filing of ATR on 11.08.2020. A

signed Ky
BABITA

BABITA puNiva
PUNIYA 585%:.08.05
(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
05.08.2020




Mate v Narwinder Kair & Anir
FIIE Mo, 75570000
s V2004270 v
&
Ser, TS 11 A
'S Hori Nagear

Farlier all the matters were adivmrned en Bl parsin to e directions pristed by
the Hon'ble High Comn or DXl o time o the amid lock-down, Now, vide
allicer onder o S0 0 it a7 HIME Ihstrict Cowirts luive been
directed o tke up all the vases listed e fore them theough videoconterencing

except the cases wherein evidenve i1 o recorded,
0508 M1
Present: Learned AP for the State theough V¢
Sert Neeraf Soead, learmed counsel for the mecwsed through VO
Court is convened thraugh VIO (Chven Webiex) from residence wilice,

[t stated by the learmed counsel thit e has not recelved the copy of clnrpe-sheel

Heard.

Let copy of the charge-sheet be supplied to the acevsed throuph e-mail, Accused |5
also directed to collect the hard copy of charge-sheet from the Ahtmad on

FLOS 2020 atter 02040 [

Put up the matter on 26.08.2020 through V/C for consideration/scrating ol

i

documents/further proceedings/court bail, L

Iabita Puniya)

MNM-OG, West Distrier, 1HIC
Dyelbiins g 2o
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Delthi Finance Corp. (DFC) vs. Manof Kinar & ey
CC No. 33112009
PS: Hart Nayar
Ufsec, 156(3) Crn.C.

Earlier all the matters were adjourned en-bloc pursuant 1o the directions passed by
the Hon'ble High Court of Delhi from time 1o time amid lock-down. Now, vide
officer order no. 26/DHC/2020 dated 30.07.2020, District Courts hiave been
directed 10 take up all the cases listed before them through videoconferencing

except the cases wherein evidence is to be recorded.,
(5082020

Present: Shri Punvet Singhal, leamed counsel for the complainant
SIShrikrishna, PS Hari Nagar through V/IC
Court is convened through V/C (Cisco Webex) from residence office.

Itis stated by the learned counsel for the complainant that he wants to withdraw his

VIN due to some personal reasons.

Heard. Allowed

Let court notice be issued to the complainant to join the proceedings on the next
date of hearing through V/C failing which complaint shall be dismissed for non-
prosecution and in default, Ahlmad is directed 10 mention the CISCO-WEBEX

Meeting number on the court notice.

Put up on 03.12.2020 for arguments on the application filed under section 156(3)

of the Code of Criminal Procedure, 1973.
Hl;{hilu Puniya)

NMM-06, West District, THC
Delhi/05.08.202(0)

Tdren g
Ms BABITA PUNIY S
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State vs Anand Singh

FIR Na, 2058
Llsec 211
PS: Hari Napar

Earfier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhy Irom time to time amid lock-down. Now, vide
officer order no. 26 DHU 2020 dated 5007202 0. [hstnct Courts have been

directed 1o take up all the cases listed before them through videoconferencing
e
except the cases wherein evidence is 1o recorded.

05.08.2020
Present: Leamed APP for the State through V.C
None for the sccused
Courtis convened throush V/C (Cisco Weber) from residence office.

File perused. Perusal of the file reveals that on the last date of heanng accused was
absent and consequently, NBWs were directed 1o be issued 2zainst him. However,

the same could not be issued due 1o lock-down,

Since the offence alleged against the accused is compoundable in nature, SHOTO
concerned is directed to verify the address of the accused and his surety and submit
the report through e-mail on the next date of hearing.

Notice be also issued to the owner of stolen property for next date of hearing.

Put up the matter on 11.08.2020 through V/C. 1O to also join the proceadings
through V/C.

N
(Babita Pun nisa)
MM-06, West District. 11 W
Delht 05,08 2020

m gRT
Ma BABITA PUNTYA

Ty eyt WA
Metrnpeiam Magrt ate-00
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Slute va Sunu

F LR tiae |4
I"S: Hord Nogar
Uisee, 411 1

Farlier all the manters were adjourned en-blac pursuant to the directions passed by
the Pl e High Count of Delli from time to time amid lock-down, Mow, vide
officer onder o, 26/ WC2020 dated WL.07.2020, District Courts have been
directed 1 take up all the cases "“‘n"f betore them through videoconferencing

. . . LFE
exvept the cases wherein evidence is to recorded.

U5 0K 2020

Present: Learned AP fur the State through V/iC
None for the neeused

Court is convene) throwph VAC (Cisen Webex) from residence office,

File perused

'erusal of the file reveals that vide last order, summons were directed to be issued
lo the acetsed, however, the same could not be issued due 1o lock dowr,

et fresh summons be {ssued 10 the accused through SHONO concerned for next
date of hearing. Notice be also issued to the ow ner of stolen property for next date
of hearing,

PPut up the matter on 11.08.2020 through V/C. 10 10 alsa

join the proceedings
through V/C,

K

(Habita Puniya)
MN-06, West District, THC
DRIhi/0S5.08.2020

TaYen g
Ms. BABITA PUNIYA
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Stade v Nifamuddin FIR Na 332014

Ravinder Singh vs. Harjeet Kaur

PS: Hari Aapor
Ufsec. 156(3)Ce P C.

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Count of Delhi from time to time amid lock-down Moo, vide
officer order no. 26/DHC/2020 dated 30072020, Disirict Courts hzve been
directed to take up all the cases listed before them through videoconferencmg
except the cases wherein evidence is 1o recorded.

05.08.2020
Present: Mr. Ankit Khatri, learned counsel for the complainant through VAC
ASI Ruj Singh, PS Hari Nagar through V/C.
ATR filed. Let copy of the same be supplied to the leamed counse] for the
complainant through Whats App/e-mail.

List the matter on 03.12.2020 for arguments on the application filed under section

156(3) of the Code of Criminal Procedure, 1973, ;

(Babita Punnya)
MM-06, West Dustrict. THC
Delhi 05082020
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$tate vu Namebdin FIR P PLEJREe

Stte v, Nijamudidin
b N SRR

It‘l ”- L] ‘Flirl'ul'f

Lo 270N

Farlicr all the mutters were adprramed en blox pruriant L e dired oo F"“‘"I }_.."
the Hon'ble ”ll-‘h Court of Ixelly fomn time o Lme il lra b -divan Moo, viide
officer order no 26 INIC2000 dated 10007 2620, [hstoet € nts hayve b
directed to take up all the cases listed befine them through videocon{etencing

except the cases whertin evidence is to be recorded
05082020

Present: Leamed APP for the State through V/C
Accused Nijumuddin through V/C (present in court In persin)
Complamnant Akshay Tyvups through ViC
Shn ALK Jha, leamed counsel for the sccused through VIC (present in the

court In person )
Court is convencd throuwgh V/C (Civeo Webex) from residence oflicr,

It is informed by the Personal Assistant Shei Vineef Kimar that accused and

his counsel Shri AL K. Jha wre present in the court. He s directed to connect
them throuph VO, Aceordingly, secused and Shiri A, K. Tha, learned counsel

have joined the VO (Cisea Webex),

Complaunant has also joined the proceedings through VIC (Cisco Webex),

Itis stated by the accused that he wants to plead guilty to the charge.

Heard File perused.

Perusal of the file reveals that matter is at the stage of prosecution evidence

It is no more res-integra that an accused can plead guilty ot any stage of trial and in
this regard reference may be made to the judgment passed by the Hon'ble Supreme



Jr en Njommidin

'Court of India m the case of Staze of Makeraikirg co: Sulbdes Siech end (o
1992 AIR 2100=1992 SCR (3, 50 Siezh ;

I have explained the Consequences of Pleading
the prosecution m vermacylsr: ¢

bl WL

Euiln and B ellemsion leyeied -~
the accusad |
puilt and has stated that he 1o rlead

owever, he has et wed B i of
MR Bty wiTeoer =) forve, prosarr o oty
nfluence and has endeniood the 2lleganons lovelag 2gast bvm

It is siated by the
have forgiven the
view is taken by

complainam tha he 2l does mowt
alcused He fumber sated thy he
the court whyls Seritencng him

WED O pumsoe the fae
h2s 0o odwertion, if 3 denaeme

| have once again explained the ¢

_ onsecuences of pleading ity and e
ul!tg;ﬂ_mm leveled by the prosecution in vermacolar 10 e actused howover, be
has reiterated his ples of guilt

1 am of the considered view thar the acoused has
allegations levelled 2gainst him and that ples

any pressure or undue influence afer und

understood the noture of e
of zuillt s made olranhy withogn
sandmg the alkepxtoes

same s accepted, Accordingly, accused Nijamuddin is held gl = convecand
for the offence punishable under section 279 IPC.

Arguments heard on the quantum of semtence.

Learned counsel appearing for the convict has stated that

he 15 repenting for Ris act
and is first time offender He, therefore, praved that a lenient view may be takes
while sentencing him as this criminal cace has boen hanging on his

head Rz
Damocles' sword for the last more than four (4) vears.

Per contra, leamed APP for the State has submitied that maximum punishmens he
awarded to the convict,

It is reiterated by the complainant that he has forgiven the

comvit and has no
objection, if a lenient view is taken by the court whi

le sentencing him
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Vide onder datad 24 10 2019, accusad was charped for the offence punishable
under sovinvt 279 IPC By the leamaed prevhnvessor Judge N thhoy Pandey,
MMAR Offence punishable under sevtion 279 1P prescribes the manimum
semtence Tor siv months or with fine of R 1000- or with both. It reads as umder -

270 Rarh drivimg o rafing on a publn way —Whonwt
drves amy awkicle v eades, om gy prudiic way i d suine o

" ¥ F
A o e o O B rralangee Ml st o o A fidedv oy

aue kurr o ey o ame other persa shall e promithed
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extersd fo six exvntha o work fine which may extend to any

thoutand rgnees, or with hoth

The obiect of criminal law is more to reform the individual offender than to pumish
him.  There is nothing on recond to suggest that he 8 previeus convict and  has
committad any other offence whatsoever This appears 1o be solitary abemation of
his life. There is eveny chance of his reformation. Further, the complainant has also
quite larpe keantedly forgiven the convict. Therefore, heeping in view the o erall
conspectus of the case, | am of the view, that ends of justice would be met, if he is
sentenced to fine of Rs. 1000/~ Sentenced accondingly,

Fine paid.

Case propenty, if not already released, be released to the rightful owner.
Sweerdaginma, if any, stands cancelled.

At request of the accused convict and heeping in view the current COVID-19
randemic, his earlier bail bond is treated as one under section 437-A Cr.P.C,,

however, he is directed to atfix his latest photograph on the bail bond.

File be consigned to record room after due compliance,

(Babita Puniva)

MM-06, West Distniet, THC
Delhi 05082020

gt gfam
My DADITA PLUNIYA

wrrmy TRy e
Wetioecliam Maght eie 0 )

B uftes, gwa A e YYE S

Yt (Vg Qnam N 3 ":' =

e poud) oI '

Ty -7



